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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following is the authoritative text in English Language of the

Ordinance promulgated by the Governor on the 24t Ju'Iy, 2023 is

being published under Article 348(3) of the Constitution of India for general
information:-

ANDHRA PRADESH ORDINANCE No. 7 OF 2023.
Promulgated by the Governor in the Seventy fourth year of the Repﬁblic
of India.
AN ORDINANCE FURTHER TO REPEAL THE ANDHRA PRADESH
VAIDYA VIDHANA PARISHAD ACT, 1986 AND TO PROVIDE FOR
MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

Whereas, the Andhra Pradesh Vaidya Vidhana Parishad (APVVP) was
established through an enactment made by the Andhra Pradesh Legislative
Assembly vide Act No.29 of 1986 with an objective to give emphasis for curative
aspect to attain comprehensive medical and health care. APVVP started
functioning w.e.f. 01.03.1987. It has been funded by Government of AP under
Grants - in - Aid and the budget is released under 310/311 GlAtowards salaries
and 310/312 other Grants - in - Aid (Non sa.laries) and operated to PD Account.

And Whereas, 246 hospitals consisting Community Health Centres /Area
Hospitals and District Hoépitals are functioning under the administrative control of
Commissioner, APVVP. Total Bed strength of 246 hospitals is 14490 and the total

cadre strength of APVVP as on this date is 14658. While the legal framework
J.No. 42/141 Ml
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for autonorhy has been in place since the organization’s inception, de-facto
autonomy has been influenced by lack of self - generated revenue resources.

And Whereas, there was no financial autonomy for the Commissionerate,
and it is entirely reliant on Grants-in-Aid from the Government of Andhra Pradesh,
instead of generating its own funds as provided for in the Act. The expenditure
of pay and allowances to the staff working in APVVP is met from the Grants-in-
Aid only. As the salaries have not been paid through 010 Head of Account
through treasuries like other departments, every payment'has to be authorized
by the Finance Department in the Government whether it is salaries or
Retirement/Death benefits Due to the convoluted mechanism, the employees
are not getting their salaries and arrear claims on time. The retirement benefits
are also delayed.

And Whereas, Government have appointed Dr. Sujatha Rao Committee
to study and to suggest necessary health reforms in the State. In the
recommendations, the Committee has opined that the APVVP hospitals are
first referral hospitals, that if f'unctidning effectively can take care of 9% of the
patient load for acute care and reduce pie burden on tertiary level hospitals to
focus on super speciality care and also recommended that the Commissioner
APVVP must be designated as HOD, lack of which is resulting in delay in
adopting PRC recommendations and paying DA arrears etc. There is no
additional ﬁnandial bufd_en on the State.

And Whereas, the Major request of the émployees workihg inAPVVP is
for payment of saiaries and other related benefits from treasuries under 010
head of account to avoid undue delay due to the lengthy procedures to be
followed. The delay in payment of financial benefits on time in the grants in aid -
system is coming in the way of .attracting specialist doctors in to first referral
hospitals. Conversation of APVVP into a HOD on par with Director of Public
Health and Family Welfare and Director of Medical Education and allowing
. salaries in 010 head of account will strengthen first referral hospitals, thus
improves service delivery in public health care.

And Whereas, the Director, Health & Family welfare has proposed for
conversion of APVVP in to a regular Government Department i.e., Directorate
of Secondary Health with HOD status to the Commissioner, APVVP and drawl
of salaries under 010 head of account.
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And Whereas, in the light of above, itis proposed for conversion of APVVP
from Autonomous body to Government B\Department (HoD) as Directorate of
Secondary Health duly repealing the “The Andhra Pradesh Vaidya Vidhana
Parishad Aét, 1986 (Act No.29 of 1986 with Amendments up to 31.03.1989)"
as there is no additional financial implication as the salary structure is same for
State Government employees and APVVP employees both regular and contract
and Out - sourcing employees. ' :

And Whereas, the Legislature of State is notin Session and the Governor
of Andhra Pradesh is satisfied that circumstances exists which render it be
necessary for himto take immediate action.

Now, therefore, in exeréise ofthe powers conferred by clause (1) of article
213 of the Constitution of India, the Governor hereby promulgates the following
ordinance:-

1. (1) This Ordinance may be called the Andhra Pradesh Vaidya Vidhana
Parishad (Repeal) Ordinance, 2023. '

(2) ltshallcome into force.at once.
2. Inthis Ordinance, unless the context otherwise requires,-

(@) “Act” means the Andhra Pradesh Vaidya Vidhana Parishad Act,
1986.

(b) - “Commissionerate” means the Andhra Pradesh Vaidya Vidhana
Parishad constituted under sub-section (1) of section 3 of the Act;

(c) “Directorate” means Directorate of Secondaiy Health as one of the
Head of the Departments of HM&FW Department;

(d) “Government” means the State Government of Andhra Pradesh;

(e) “Notification” means a notification published in the Andhra Pradesh
Gazette and the word “notified” shall be construed accordingly.

3. (1) TheAndhra Pradesh Vaidya Vidhana Parishad Act, 1986, is hereby
repealed and the Commissionerate for the State of Andhra Pradesh called the
«Andhra Pradesh Vaidya Vidhana Parishad” constituted under sub-section (1)
of section 3 of the said Act shall cease to exist.

Short title and
Commencement.

Definitions.

Repeal and
Savings.

Act No. 29 of
1986.
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(2) The Repeal shall not affect the previous operation of the Act so
repealed or anything duly done or suffered thereunder.

Transitional 4.  Onrepeal of the Andhra Pradesh Vaidya Vidhana Parishad Act, 1986,-

provisions.

()

(b)

©

(d)

The Government hereby create and constitute a Directorate of
Secondary Health as one of the Head of the Departments of the
State Government.

All the properties, assets and liabilities, contracts, agreements, rights
and obligations in relation to the Commissionerate shall stand
transferred to and shall devolve Lipon the Government.

Every person who was immediately before the repeal, appointed
employed by Commissionerate shall be deemed to be employed in
Directorate of Secondary Health constituted under clause (a). Such
persons who, immediate before the repeal, were working in the
Commissionerate on foreign service deputation, shall be deemed
to be continuing on deputation in the Directorate of Secondary
Health.

Provided that the APVVP Employees’ (Service) Regulatibns
and other regulations shall continue to govern until further rules are
framed by the Government.

7 Provided further that no disciplinary proceedings shall be
deemed to be invalidated solely on the grounds of the initiation of
the said, proceedings by the respective appointing authorities /
disciplinary authorities as notified under the APVVP Regulations
previously applicable to the said employees deemed to be employed
in Directorate of Secondary Health as Government service, HM &
FW Department. It shall be competent for the respective appointment
/ disciplinary authority notified under the rules consequent to repeal,
to conclude the said proceedings in accordance with law.

The control and management of all dispensaries, non-teaching
hospitals under the Commissionerate, as enumerated in Schedule
to this Ordinance shall stand transferred to and vest in the Directorate
and shall function under the administrative control of the Directorate
of Secondary Health.
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(¢) Any pending legal proceedings or cause of action existing

immed'iately before the promulgation of this repeal, by or against

the Commissionerate or any person acting on its behalf, may be

continued and shall be enforced by or against Directorate of
Secondary Health.

5. (1) fanydifficulty arises in giving effect to the provisions of this Ordinance,
the Government may make such order, by notification in the Andhra Pradesh
Gazette for removing such difficulty.

Provided that no order shall be made under this section after the expiry-of
two years from the commencement of this Ordinance.”

(2) Every order made under sub-section (1) shall be laid as soon as may
 be afteritis made, before State Legislature.

Power to
remove
difficulties.
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S. ABDUL NAZEER,
Governor of Andhra Pradesh.

G. SATYA PRABHAKARA RAO,

Secretary to Government,
Legal and Legislative Affairs & Justice,

Law Department.




